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TO BE PUBLISHED IN TH8. GAZETTE OF INDIA BXTB.AORDINARY PART-II SBCTION 3 
. SUB-SECTION (11) DATED I ~ · ~ . \ CJ. 9 "";> 

MINISTRY OF FlNAN~ 
DEPARTMENt OF RBVENUB 

CENrRAL BOARD Ol DIB.Ec,;T TAXES · 

litw J)J_lh1, the IS"· C'.f • 1.993.: 

.NOTIFICATION 
IN.rEREST-f AX 

s.o. . (B) - In e:mrcise or the powers conferred b7 section 27 or t.t. aerest-tax Act, l.974 (45 of 1974J, the Central Board or Direct .faDs 
tl'by ma!olls the following rules further to amand the Interest-tax 

• t.Ue·s, 19'14, na~l:y1-

1. (1) !base rules may be call•d the Interest-tax (Amtndm&nt) 
Rules, l993e 

(2) T1»1 shall come into force on the date or their publication 
1n thl Official Gazette. 

In the Inter•~·tu Rules, 1974, 1n the Appendix,· 

(a) tor the existing Form Bo. 1, the following f'orm shall be 
substituted, nametlf3• 

l ' 

I .,. 

i 
I 
I 

j 



Form No~l 
tN!WM-fAX 

RETURN OF CHARGEABLE IliTEREST 
... - ~- ...... - .. - .... '' .•. - - ..... - .... - .. - . .. .. . . . ....... . 

~. . 

---~••n-d-••e-•••-•-------••••-----------~-~~-------------------------·---See Section 7 or the ..... 
Intere stat ax Act t 1974 . · 

For use 1n 
Inco~-tax Ottice 

· and RUle 3 ot tbi lntere st-
tax·aw.esj -1974- · · 

address in block letters ~rmanent Account Number 

Ward/ Circle/Special Ranie ... 
where assessed/assessable 

telephone 

Asse~nt Year -· - . 
Whether this is a revised return. If so, state the receipt no. and 
date or previous return 

State whetnar resident -or non-resident 

PART-I STAT&MENT OF CIIARG&ABLE INTERESTI 

e Sl.No.7(1) and (11) ot NotesJ as •••• $••••••• 
l •• nte2rest on loans $lld .advances ma~e in India 

2. · ~-~u Interest which is established to have 
. bad debt [See Sl.No.7(1i1) ot Noteu Rs •• • • • •., •• • • 

3. C~geable Interest (le2) Rs&••••••••••• 
4. Chargeable Interest as rounded off to the 

nearest multiple or ten rupees «Section 
2884 of the Income-tax Act as applied to 
section 21 of the Interest-tax Aot) B.s., ••• •• ••• , •• 

P ART•II ST ATBMENT OF INTEREST ... T AX a 
l. ~~on chargeable 1nterttst .Rs •••• e\ •••••• 
2o Add'~ 

(a) Interest tor late filing of return(Saotion 12) Bs••••••••••• 
(b) Interest tor de:t:ault 1n paym!nt or adva.nco 

tax (Section l2A.) Rsa .. •••••••• 
(o) Interest tor deferment ot advance tax paymnt 

(Section 128) Rs•••o••••••• 
3. Total tax and interest parable(l+2) Rs~$•e••••••e• 
4. Advance tax paid a Rs •••••••••••• 

,_ 

... 4 .... -- #I I d t ............... Ill I 7 I a I'W!I;IICtN,_ 

lst Instalrmnt 2nd Instalmant 3i'd Instalment Total 

6. Tax on self-assessment a 
Date ot paynent Interest•tu(Rsce) Interest ouf of Tota.l(Rs.) 

Sl.No.2 above(Rs.) 
6. Total tax and interest paid (4+6) 
7 o fax/Interest pqable or rerundabla (3--6) 

RSeterJtt•o•• 
llSCIIICIII)IItiDII 

4ft 
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··PART-III. OTHER SUl(S NOT INCLUDED IN Clf;.RGEABLE INTEREST AND CLAIMED TO BE 
\ I NOT TAXABLE . 

Particulars Amounf(Rs. Reason why not taxable 

Verification 

~'T~~~--r~~~~~~~~~ .. on/daughter/wife ot ---------

---r'!~~--:~-"T----or . (designation) (narm or the ere dit inst it ut ion) 
declare that to the best of my knowledge and belief the information 

given 1n this ret.urn and the stateDJ9nt accompanying it are correct and 
complete and that the amount of chargeable interest and .other particulars 
shown therein are truly stated and relate to the previous year relevant 
t·o the assessment year comnencing on the 1st day of April, 19 • 

.,._~ further solemnly declare that during the said previous year no other 
chargeable interest accrued or arose to or was re.ceived by t.be credit 
institution. · 
I further declare that in uq capacity as --~~-~-~--- I am 

(designation) 
competent to make this return and verify it on behalf or the credit 
1nst it ut ion. 

Date Signature _______ _ 

~lace_ ·----·-··= 
· Notes s-

1. This return should be signed by the principal officer of the credit 
institution or where in the case of a non-resident credit institution 
any person has been treated as its agent under section 163 of the Income
tax Act, 1961 by such person. 
~. Before signing the verification the signatory should satisfy hinmelf 

~Ji~hat this Return and the accompanying statements are correct and complete 
~- -:tn all respects. (Any person making a false statenent 1n. this return or 

~the accompanying state~nts shall be lie.ble to prosecution under section 
24 of the Inter~~t-t,ax Act, 1974, and on conviction be punishable with 
rigorous 1rnprisowren.t, for a term which shall not be less than three 
months but which inay extend to seven years and with tine.) 
3. Delete inappropriate words. 
4. If the interest-tax pqable on the basis of this return exceeds the 

: amount of interest-tax paid in advance, such excess interest-tax together 
with interest payable under any provision or this Act must be paid before 
furnishing of the return and the return shall be accompanied by proof of 

1 ~prqmant or such interest-tax and interest (Section 9(1)). 
: · ' • ~ Attach a. copy of the audited accounts along with a copy of the 
: auditors report. 

s. "Credit institution" _,ans,-
(1) A banking company to which the Banking Regulation Act, 1949 

(lO;,ot 1949) applies (including any bank or banking institu
tion referred to in section 51 of that Act); 

(11) · a public financial institution as defined in section 4A. or 
the Companies Act, ·1956 (1 of 1956) J 



I · · (1•> · ·a· state financial corp~~?1t1on establishtBd~under section 3 or 
~ se~ion 3A or a.n institution notified under section 46 of the state 

Financial Corp or at ions Act, 1951 (63 of 1951); and 

l. 

(iv) any other financial company; 

"Financial Co~aw•• means a company, other than a compan:y referred to 
in sub-clause \1), · (11) or (iii) of clause (5A), being-
(1) a hire-purchase finance company, that is to say, a companr 
which carries on, as its principal business, hire purchase transactions 
or the financing of such transactional 
(11) an investment compailf, that is to sayt a company which carries on, 
as its principal business, the acquisition or shares, stock, bonds, 
debentures, debenture stock, or securities issued by the GoverniiSnt or a local 

ity, or other marketable securities of a like nature; 
housing finance company, that is to say, a company which carries 

its principal business the business o! financing of acquisition or 
c ion of houses, including acquisition or development of land 
in connection therewith; 
(iv) a loan company, that is to say 1 a compa111 not being a company 
referred to 1n sub-clause (1) to (111J which carries on,. as its principal 
business, the business or providing finance, whether by making loans or 
ad~ces or otherwise; 
(v~ a mutual benefit finance company . that is to say, a company which 
carries on, as its principal business, .!he business of' acceptance or 
deposits from its members and which is declared by the Central Government 
under section 620A of the Companies Act, 1956 (1 of 1956), to be a Nidh1 
or Mutual Benefit Society; 
(vi) a residuary non-ba.nking company .(other than a financial company 
referred to in sub-clause (1)t (11>, (i11), (1v) or (v)), that is to say, 
a company which receives any deposit under any schene or arrangetmnt, by 
whatever hanl:l called, in one lump sum or in instalments by we:r or 
contributions or subscriptions or by sale of units or certificates or 

•
r instr~nts or in 8XlY other manner· or 
) · a.miscellaneous finance company, that is to say a company which 

-"'~r:tes on exclusively, or almost exclusively, tvo or more classes of 
business referred to in the preceding sub-clauses. 

7. (1) "Interest" means interest on loans and advances made 1n India and 
includes-
( a) commitnent oh~ges on unutU1sed portion or any credit sanctioned 

.. tor being avaUed of in I.ndia; and 
(b) discotmt on promissory notes and bUls or exchange drawn or made 

.ii. in India but does not include- ' 
,--~~ (I) in~erest referred to 1n sub-section (lB) of section 42 or 

the Reserve Bank o£ India Act, 1934 (2 or 1934); 
(II) discount on treasury bills. 

(11) Subject to the provisions of the Interest-tax Act, the chargeable 
interest of any previous year of a credit institut;ion shall be the 
total amount of interest (other than interest on loans and advances 
made to other credit institutions or to all1 cooperative society 
engaged in carrying on the business or banking) accruing or arising 
to the credit institution in that previous year 1 

Provided that any interest in relation to categories of bad or 
doubtrul debts referred to 1n section 43D or the Incoue-tax Act 
snall be deened to accrue or arise to th9 credit institution in the 

. previOUS rar in which it iS credited by the credit institution to 
\;.its profi and loss account tor that year orl as the case may be, 

in which it is actually received by the cred t institution whichever 
is earlier. 

(111) In computing the chargeable interest or the previous year, there 
shall be allowed from the total amoWlt of interest (other than interest 
on loans and advances made to credit institutions accruing or arising 



,·· .. , .. 
L~ 

to the assessee in tbe previous year, a deduction 1n respect 
or the amount or interest · ... Jb.ich is established to have become a 
bad debt during the previous year a 

Provided that such interest bas been taken into account in 
computing the chargeable interest of the assessee or an earlier 
previous year and the amount has been written off as irrecoverable 
in the accounts of the assessee tor the previous year during which 
it is e stablisbed to have become a bad debt. 

)In Form No.7, in the Notes, in Paragraph a,
(1) tor the figure n5on the tigure 1151" and 
(2) tor the figure "41" the expression "4A11 

shall be substituted. 
-·-------------·-----·-=-----··-·--

No. Ci37·t 
F .No .153/10/93-T?L 

( n. P. SEI.fif ) 
Under SecretarY. to the Govt. of India 

I 

_ .. _____ _. .... - - ....... - .. -
... - - ... 

... ,. ___ ... _ - - -
~-

' < \ 

Foot Note;- Interest-taX Rules, 1.974, which were subsequently 
amended from time to time, were last notified 
vide s.o.No .652(E) dated 31.8.1992. 

' . 
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